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AUTHORITATIVE ENGLISH TEXT

BILL NO. 18 OF 2013

The Himachal Pradesh Co-operative Societies (Amendment)
- Bill, 2013

(As PAsSSED BY THE LEGISLATIVE ASSEMBLY)



THE HIMACHAL PRADESH CO-OPERATIVE SOCIETIES
(AMENDMENT) BILL, 2013 '

ARRANGEMENT OF CLAUSES
Clauses:
1. Shorttitle and commencement.

2. Amendment of section 34.
3. Repeal of Ordinance No. 1 of 2013 and savings.



Bill No. 18 of 2013

THE HIMACHAL PRADESH CO-OPERATIVE SOCIETIES
(AMENDMENT) BILL, 2013

(As PASSED BY THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Co-operative Societies
Act, 1968 (Act No.3 of 1969).

BEe it enacted by the Legislative Assembly of Himachal Pradesh in -
the Sixty-fourth Year of the Republic of India as follows:-

1. (1) This Act may be called the Himachal Pradesh Co- Short title
and

operative Societies (Amendment) Act, 2013. ——

ment.
(2) It shall be deemed to have come into force on 14* day of
February, 2013.

2. Insection 34 of the Himachal Pradesh Co-operative Societies Amendment
3of 1969 Act, 1968, in sub-section (2), the first and second provisos shall be gi section
omitted and thereafter, the following new sub-sections (2-A) and (2-AA)

shall be inserted, namely:—
*(2-A). The managing committee shall, as soon as may be, elect

from amongst its elected or nominated members a Chairman,
Vice-Chairman; or a President, Vice-President, as the case

may be, of the managing committee.

(2-AA). Notwithstanding anything contained in sub-section (2-A),
where the State Government has—

(1 subscribed to the share capital of a co-operative society,
or



() assisted indirectly in the formation or augmentation of
the share capital of a co-operative society as provided
under section 48, or

() guaranteed the repayment of principal amount and
payment of interest on loans and advances to a society,

to the extent of rupees fifty lakhs or more, the State Government
may appoint, one of the members nominated under section 35, as
Chairman of the managing committee of such society:

Provided that no member of a managing committee shall be
eligible to be elected or appointed as Chairman or Vice-Chairman
or President or Vice-President of the managing committee of such
society, if such member is a Minister in the State Government.”.

gepsal of 3. (1) The Himachal Pradesh Co-operative Societies
Nf,d;”a;‘;’ ° (Amendment) Ordinance, 2012 is hereby repealed.

2013 and ‘

savings.

(2)  Notwithstanding such repeal, anything done or any action
taken under the Ordinance so repealed shall be deemed to have been done
or taken under the corresponding provisions of this Act.
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